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In this case hearing had been

ORDER NO,10,DATED13.9.99,

concluded and the matter was posted to 2,8,99 tfor
delivery of orders,Inadvertently the matter was
not put up for preparing the orders.In the meantime,'

learned counsel for petitioner has filed a Memo i

A

Sstandng

seeking withdrawal of this Original Application,

Se have heard My,P,K,Padhy,learned counsel for the .
petitioner and Mr.S.3.J€ena,learned additional
Counsel appearing for the Respondents.lt-is submi tted
by the learned counsel for the petiti cner that the
gfievarx:e of applicant has been cmsidered by the
pepartmental Authorities and he has got the reliefs
claimed by him, in this Original Application from the
Departmental Authorities and as such he does not want
to pursue this Original Application,
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In view of this, the Original Appllﬁtlcn

is disposed of as withdrawn.Nocosts,
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